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[Shri Raj Bahadur]
(ii) Annual Report of the Shipping 

Corporation of India Limited, 
Bombay for the year 1970-71 
along with the Audited Accounts 
and commems of the Comptrol-
ler and Auditor General there-
on. [Placed in Library. See 
No. LT—3011/72 J

(3) (i) Review by the Government on
the working of the Hindustan 
Shipyard Limited, New Delhi, 
for the year 1969-70.

(ii) Annual Report of the Hindus-
tan Shipyard Limited, New 
Delhi, for the year 1969-70 
along with the Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon [Placed in Library. 
See No. LT—3012/72 ]

(4) (i) Review by the Government on
the working of the Hindustan 
Shipyard Limited, New Delhi, 
for the year 1970-71.

(ii) Annual Repot of the Hindustan
Shipyard Limited, New Delhi, 
for the year H70-71 along with 
the Audited Accounts and the 
comments of the Coinpotoller 
and Auditor General thereon.
I Placed in Library. See No. 
LT— 3013/72.]

R e v i b w  a n d  A n n u a l  R e p o r t  o p  H i n -
d u s t a n  L a t e x . L t d .

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU) : On
behalf of Prof. D. P. Chattopadhyaya, I beg to 
lay on the Table a copy each of the following 
papers (Hindi and English versions) under 
sub-section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) Review by the Government on the 
working of the Hindustan Latex 
Limited, New Delhi, for the year
1970-71.

(2) Annual Report of the Hindustan 
Latex Limited, New Delhi, for the

year 1970-71 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library. See 
No. LT—3014/72.]

A n n u a l  R e p o r t  o f  R a j a s t h a n  S t a t e  
A g r o - I n d u s t r i e s  C o r p o r a t i o n , L t d ., 

J a i p u r , A n d h r a  P r a d e s h  S t a t e  
A g r o -In d u s t r i e s  C o r p o r a -

t i o n , L t d ., e t c . *

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA) : On behalf of 
Shri Annasahib P. Shinde, I beg to lay on the 
Table—

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act, 1956: —

(0 Annual Report of the Rajasthan 
State Agro Industrie* Corpora-
tion Limited, Jaipur, for the 
year ended the 31st March.
1970 along with the Audited 
Accounts.

(ii) Annual Report of the Andhra 
Pradesh State Agro Industries 
Corporation Limited, Hydeta- 
bad, for the period from 5th 
March, 1968 to 30th June, 1969 
along with the Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon.

(iii) Annual Report of the Haryana 
Agro-Industries Corporation 
Limited, Chandigarh, for the 
year ending 30th June, 1970 
alongwith the Audited Accounts 
and the comments of the 
Comptroller and Auditor Gene-
ral thereon

(iv) Annual Report of the Maha
rashtra Agro-Industries Deve
lopment Corporation Limited, 
Bombay, for the year ended the 
31st March, 1970 along wtth the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.
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(2) A statement (Hindi and English MR SPEAKER : I gave my rolling last
versions) showing reasons for delay 
in laying the Reports mentioned at 
(i) and (ii) above {Placed in 
Library. See No. L T - 3016/72.3

A n n u a l  R e p o r t s  o f  T e c h n i c a l  T e a -
c h e r s * T r a i n i n g  I n s t i t u t e s , C a l c u t t a , 

M a d r a s  a n d  C h a n d i g a r h  a n d  
I n d ia n  C o u n c i l  o f  So c ia l  

S c i e n c e  R f  s e a r c h , N f w  
D e l h i

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P. 
YADAV) : I beg to lay on the Table a 
copy each of the following Reports (Hindi 
and English versions) :—

(1) Annual Report of the Technical 
Teachers’ Training Institute, Cal-
cutta. for the year 1970-71.

(2) Annual Report of the Technical
Teachers’ Training Institute (Southern 
Region), Madras, for the year 1970-71.

(3) Annual R eput of the Technical
Teachers’ Training Institute (Nor-
thern Region), Chandigarh, for the 
year 1970-71.

(4) Annual Report of the Indian Coun-
cil of Social Scicnce Research, New 
Delhi, for the ywr J 970-71. [Placed 
in Library. See No. LT— 
3015/72.J

12.47 hrs.
COMMITTEE ON PETITIONS 

T h i r d  R e po r t

SHRI A. P. SHARMA (Buxar) : I beg 
to present the third Report of the Committee 
on Petitions.

12.47$ hrs.
R E  ALLEGED DONATIONS MADE BY A 

COMPANY TO THE RULING CON-
GRESS FOR ELECTION CAM-

PAIGN—Cw»/</.

week. It was covered by my ruliog last 
week.

SHRI SHYAMNANDAN MISHRA : I 
rise on a point of order, Sir.

MR. SPEAKER : This was decided last 
week

SHRI SHYAMNANDAN MISIIRA : In 
the beginning, I had not formulated a point 
of order. Now, I am formulating a point of 
order In the beginning, I had made only 
certain remarks on the statement made by 
hon’ble Member, Shri Jyotirmoy Bosu. But 
now I am raising a point of order.

MR. SPEAKER : You want to interrupt 
the proceedings ; it does not help. There is 
nothing in it.

SHRI SHYAMNANDAN MISHRA *
You will find there is something in it. My 
point of order is...

SHRI A. P. SHARMA (Baxar) : On 
what subiect ? (Interrupttons)

SHRI SHYAMNANDAN MISHRA :
Why don’t you allow me to make a point of 
order ? (interruptions)

MR. SPEAKER : Order, order All
of you arc talking. I do not understand 
anything.

SHRI SHYAMNANDAN MISHRA:
Please allow me to make a point of order. 
Four oi five days back, an hon. Member had 
made an allegation with doeumenta'ioi, The 
documentation is here ; he authenticated it... 
(Interruptions)

MR. SPEAKER : The document was not 
accepted.

SHRI SHYAMNANDAN MISHRA : I 
have not completed my point of order Noth-
ing will be lost if you have patience with me 
for a minute.

MR. SPEAKER : I have i t ; you do not 
have it. It is missing in you.

SHRI SHYAMNANDAN MISHRA SHRI SHYAMNANDAN MISHRA : 
(Bcguwtti) : What is your ruling Sir,.,. Because a Member is prevented from making


